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ORDER

PER A. MOHAN ALANKAMONY, AM

This appeal is filed by the assessee against the order of the Ld.
CIT(E), Hyderabad in appeal F.No. CIT(E)/Hyd/50(03)/12A/2017-18,

dated 27/09/2018 passed U/s.12AA(1)(b)(ii) of the Act.

2. The assessee has raised four grounds in its appeal and they

are extracted herein below for reference:-

1. The Learned Commissioner of Income Tax (Exemptions)
erred in refusing to grant registration U/s. 12AA of the
Income Tax Act, 1961.

2. The Ld. CIT(E) ought to have seen that the notice posting
the case for hearing on 25/09/2018 was served on the



appellant on 28/09/2018. Hence there was no proper
service of notice.

3. The Ld. CIT(E) ought to have seen that the appellant has
furnished copies of the Trust Deed and all other details
called for by him.

4. The Ld. CIT(E) ought to have seen that the lapse on the
part of the appellant in not filing the Form 10A
electronically is only a procedural lapse.”

3. At the time of hearing this appeal none appeared before us to
represent the case of the assessee. From the record, it also appears that
the assessee did not appear before the Ld.CIT(E). However, in the
grounds of appeal, it is stated that the notice for hearing before the
Ld.CIT(E) was not received by the assessee. Before us, the Ld. DR
submitted that though the assessee was provided with sufficient
opportunities before the Ld. CIT(E), the assessee did not properly
utilised the opportunity granted by the Ld.CIT(E). It was therefore

pleaded that the order of the Ld. CIT(E) may be confirmed.

4. We have heard the Ld. DR and carefully perused the material on
record. On examining the order of the Ld. CIT(E), we find that while
denying registration to the assessee U/s. 12AA of the Act, the Ld. CIT(E)
had observed that the assessee has not filed the necessary documents
such as the Trust Deed etc. However, considering the assessee’s prayer,
and in the interest of justice We hereby remit the matter back to the file
of Ld. CIT (E) in order to consider the appeal afresh on merits by
providing one more opportunity to the assessee of being heard. At the
same breath We also hereby caution the assessee to promptly co-

operate before the Ld. CIT (E) in the proceedings failing which the Ld.



CIT (E) shall be at liberty to pass appropriate order in accordance with
law and merits based on the materials on the record. It is ordered

accordingly.

S. In the result, appeal filed by the assessee is allowed for statistical

purposes as indicated hereinabove.

Pronounced in the open Court on the 07th April, 2021.

Sd/- Sd/-
(S.S. GODARA) (A. MOHAN ALANKAMONY)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Hyderabad, Dated: 07th April, 2021
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